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sures to promote co-operative  farming
wherever response from land-holders is
good,

(d) As on 30th June, 1989 the total
number of co-operative farming societies
was 7280,

(¢) According to information available
about 13 per cent of these Socicties are in
profit,

Supply of rice and wheat at subsidised cost

1579. SHRI §, K. T. RAMACHAND-
RAN: Will the PRIME MINISTER be
pleased to state:

(a) the norms for supplying rice and
wheat at subsidised rate through  public
distribution system; and

(b) whether Government propose to
supply foodgrains at subsidised rates only
to those who are below the poverty line?

THE MINISTER OF STATE IN THE

MINISIRY OF CIVIL SUPPLIES AND'

PUBLIC DISTRIBUTION (SHRI KAMA-
LUDDIN AHMED): (a) The Public Dist-
ribution System fis universal in nature, and
does not distinguish the beneficiaries on
the basis of income etc. However, under
a Scheme for areas covered by Integrated
Tribal Development Projects (ITDP),
cially subsidised foodgrains are dlstrlbuted
to the population living therein.

(b) There is no such proposal at ih_e' .

present.

Combating economic offences by modifying
. Essential Commodities Acts

1580, SHRI S. K. T. RAMACHAND-

RAN: Will the PRIME MINISTER “be
pleased to state whether Government pro-

pose to take strong measures by suitably 4

modxfymg the Esseatial Coemmoditiss Acts,
incorporating heavy punishments to hoar-
ders, black marketeers  profitcers and those
who produce and sel] sub-siandard goods,
so as to combat effectively the economic
offences and antj-social activities?
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THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI KAMA-
LUDDIN AHMED): The Essential Com-
modities Act contains comprehensive pro-
visions for checking and punishing  such
malpractices, They were made more
stringent with the enactment of FEbsential
Commodities (Specia] Provision) Act, 1981
with a view to providing more effective
deterrents against hoarding and  black-
marketing, There is no proposal to
amend the Act.
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